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SALARY, ALLOWANCES AND PEN-
SION OF MEMBERS OF PARLIA-
MENT (AMENDMENT) BILL

MR. DEPUTY SPEAKER: Now legis-
lative business.

Bills for consideration and passing.

Shri Bhishma Narain Singh.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI P. VENKATASUB-
BAIAH): Sir, I beg to move:*

“that the Bill further to amend the
salary, Allowances and Pension of
Members of Parliament Act, 1954, be
taken into consideration.”

According to Section B8A of the
Salary, Allowances and Pension of
Members of Parliament Act, 1954, a
person who has served for a minimum
period of 5 years as a Member of
Parliament is eligible to the grant of
pension. In 1981, the Act was amend-
ed to provide pension even to a per
son whose qualifying period for a
period of 5 years fell short of not more
than 60 days.

Sub-section (3) of Section 8A of the
Act puts a restriction on the grant of
maximum amount of pension to a
Member of Parliament if he is also
entitled to any other pension from the
Central Government or any State
Government etc. Where the amount of
pension to which he is entitled under-
such law or otherwise is equal to or
in excess of that to which he is other-

-

*Moved with the Recommendation of the President.
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wise entitled, such persoa is not entitl-
ed to any other pension.

If the amount of pension is less than
that to which he is entiled as ex-MP,
he is entitled to pension under that
sub-section only of an amount which
falls short of the amount of pension
to which he is oherwise entitled.

The Swatantrata Sainik Samman
Pension Scheme provides for the grant
of pension to freedom fighters in re-
cognition of their service and sacrifice
for the cause of the country’s freedom.
Most of the members and ex-Members
are qualified to receive this Samman
pension. However, in view of the res-
triction placed in sub-section (3) of
section 8A of the Act, many of the ex-
MPg are deprived of this benefit. A
demand has been made on the floor of
the House as well as outside that the
ex-MPs should be granted both these
pensions that is, as ex-Members of
Parliament and as freedom fighters.
In order to remove this difficulty, the
proposal was examined as to whether
the change in nomenclature of the
Swatantrata Sainik Samman Pension
Scheme could help them to draw both
the pensions. The Law Ministry opin-
ed that any change in the nomencla-
ture in the Swatantrata Sainik Samman
Pension would not change its nature
and it would continue fo be a pension.
It was suggested by Law Ministry to
consider the feasibility of amending
the Act., Hence this Bill

Although the exact number of bene-.

ficiaries is not known, it is hoped that
about 200 to 250 ex-MPs who are free-
dom fighters are likely to be benefited
by this amending Bill. It is estimated
that this provision would involve an
expenditure of Rs. 750 1lakhg per
annum. ’

The Government feel that the pen-
slon payable to ex-MPs who are
freedom fighters under Swatantrata
Sainik Samman Pension Sheme, is
really for the purpose of honouring
those who participated in the freedom
struggle.

JULY 21, 1982

" political freedom and not

etc. of Members of 328
(Amendment) Bill

1 feel and hope that the provisions
of this Bill would receive unanimous
support from all sectiong of the House.
With these few words, I commend the
Bill for consideralion of the House.

MR. DEPUTY SPEAKER:
moved:

Motion

“That the Bill further to amend the
Salary, Allowances and Pension of
Members of Parliament Act, 1954,,.
be taken into consideration.”

Now time allotted for the Bill is 1%
hours. Shri Sudhir Kumar Giri.. .(In=
terruptions).

It is a non-controversial Bill and it
should not take more time,£ The
Chair would see that it is finished
within the time allotted by the Busi-
ness Advisory Committee.

Shri Sudhir Kumar Giri.

SHRI SUDHIR GIRI (Contai): Mr.
Deputy-Speaker, Sir, by this amending
Bill, the Government has expressed its
keen desired for giving some more
benefits to the Members of Parliament
who were ex-MPs and who were the
freedom fighters.

While discussing this Bill, I have no
hesitation to pay my heartfelt regards
to those who fought against the Bri-
tish Imperialism. Many members,
many people, lost their lives; they
risked their lives Lo get freedom.

MR. DEPUTY-SPEAKER: If you
were there, you would have also parti-
cipated in that.

SHRI SUDHIR GIRI:; It may be.

AN HON. MEMBER: We fought for
the second freedom,

MR, DEPUTY-SPEAKER: But, it did
not last long.

SHRI SUDHIR GIRI: They sacrificed
everything and they fought to bring
about freedom. Here we have got
economic
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freedom. I would request those free-
dom fighters who are surviving to re-
collect whether they fought for their
own interests or for the cause of the
whole of the nation because, I find to-
day that some of the freedom fighters
are now working on those lines which
can serve their own interests?

I do not agree that all of the free-
dom fighters are now thinking on those
lines. But, some of the freedom fight-
ers who are surviving are looking to
their own interests and not serving the
interests of the nation or the people.

SHRI P. VENKATASUBBAIAH: Sir,
let him oppose the Bill as an Opposi-
tion Member. But, let him not cast
aspersions on those people who sacri-
ficed everything to fight for the free-
dom.

MR. DEPUTY-SPEAKER: He is not
casting any aspersion,

SHRI SUDHIR GIRI: Sir, I am ot
casting any aspersion on the real free-
dom fighters. I am only telling that
there are some freedom fighters. Woul:!
the hon- Minister please deny that
there are some freedom fighters who
fought for their own interests and who
have chosen their own ways to serve
their own interests? Can you deny
this? There are some freedom fighters
of this type.

SHRI P. VENKATASUBBAIAH: One
who thinks on this line is not a free-
dom fighter.
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9t | qg S« @® & fwer 9 )
W qg g &K g |

- British Imperialism
-dom. I have no hesitation to admit
- this, we have achieved polilical free-
.dom but we have not yet achieved

(Amendment) Bill -

SHRI SUDHIR GIRI; Sir, to remove
all kinds of doubts from the Members
present here, I want to emphasise again
that I have great regards for those
who struggled hard to fight against the
to achieve free-

economic freedom. I want to say this
that without economic freedom, a vast

majority of the people cannot get the
. real banefits.

I would like to point out and
emphasise the fact that without
economic freedom, a vast majority of
the people cannot get real benefits.
They are not benefited at all. For

‘ example, the Planning Commission has

estimated that about 48.6 per cent
people are living below the poverty
line. So, I find that the economic

- freedom has not yet been achieved.

We are still on the way; we are strugg-
ling hard to achieve certain economic
freedom.

At present the economic situation is
so bad that if you take the trouble to
travel through the villages you will
find that almost all the people there
are living below the poverty line.
Same is the situation in the villages of
my State. They live under sub-human
conditions. They are not getting even
two square meals a day. There are so
many people who are unemployed.
Because of the Government’s credit
squeeze policy the workers are being
retrenched. The old agriculturists
after their life-long suffering are not
getting food. Widows are also facing
the same plight. We are opposing this
Bill in the light of the present situa-
tion and the former MPs should not
get another benefit ag they want today.

Sir, in the Statement of Objects anr
Reasons it is stated that the Govern-
ment is going to honour the freedom
fighters. There are several ways of
honouring them. They may be given
‘Samman Patra’ or something else and
by honouring them in terms of money,
I think, it will be doing dishonour to
them because they did not fight British
Imperialism for money but they want-
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ed to end exploitation of man by man
and this objective has not been achiev-
ed so far. So, I would request the
freedom fighters to for go all these
things as they are already = getting
pension as an ex-member of Parlia-

ment to the extent of Rs. 500/~ or Rs,
350/- p.m. as the case may be,

I tehrefore, again humbly pay my
heart-felt tributes to the freedom
fighters and would request them 6 not
to insist on getting these benefits. With
these words I totally oppose this Bill.
In this connection I want to point ouf
when Mr. Daga brought forward a Bill
to increase different facilities for MPs
we opposed it but the Press reported
that almost all the MPs of all parties
supported the Bill. So, I want to say
in unequivocal terms that I oppose this
Bill.
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MR. DEPUTY SPEAKER: Mr. Daga,
he has come with an Amendment now
before the House.

SHRI MOOL CHAND DAGA: All
right, Sir, but he has not included all
those things which we have demanded.
We have requested for those things
along with this Amendment.

MR. DEPUTY SPEAKER: Anyhow,
whatever it is, it is a good beginning.
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MR. DEPUTY-SPEAKER: Mr. Shas-
tri, you can ask the Government to
extend the C.G.HS. Scheme to this
category of pensioners also as it is

being extended to retired Government
servanta
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MR. DEPUTY-SPEAKER: I say

C.G.H.S. Scheme can be extended to
these pensioners.

(Amendment) Bill
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- MR. DEPUTY-SPEAKER: Mr. Shas-
tri, are you going to conclude now?

SHRI RAMAVTAR SHASTRI: No.

MR. DEPUTY-SPEAKER: Then you
can continue after lunch.

The Lok Sabha adjourned for Lunch
till Fourteen of the Clock,

14.10 hrs.

The Lok Sabhga re-assembled gafter
Lunch gt ten minutes past Fourteen of
the Clock.

[MR. DEPUTY-SPEAKER in the Chair]

SALARY, ALLOWANCES AND PEN-
SION OF MEMBERS OF PARLIA-
MENT (AMENDMENT) BILL—Contd.
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AT FTHIX @A AT F
F1 W TuA AT E, ¥ gEEAl W,
famas®i, 1, WT gaq@ FHITAT
ud Afgawrf #rdy dArdrg | G
F1E ATy ar g agr 1 ¥ gwear
gf fSoaee wv ofae# faar &
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Y WERT 4y faw W § ¥
frr & awvf F o § 1 & g
AAA HdT AERT A1 AT IR /W
# wEW qd sfwd sfew i
F AR F@ER F FifcFfe gwaw
A g AIAT @ JHTT F@T § WL
To fagas 1 a7 F@TE |

MR. DEPUTY-SPEAKER: Now, Prof.
Ajit Kumar Mehta may speak. I will
request every hon, Member not to take
more than five minutes because we
have got to complete this Bill. One-
and-a-half hours are recommended by
the BAC -for -this Bill.

SHRI GIRDHARI LAL VYAS (Bhil-
wara): Extend the time, Sir, it is a
very important Bill.

MR. DEPUTY-SPEAKER: If there is
no repetition, five minutes time is
sufficient on a small amendment, on a
non-controversial amendment.

(Interruptions)

MR. DEPUTY-SPEAKER: Anything
said by a Member sitting, please don’t
record.

oy RAXTH amEy JUTETET
UgIEg, FT WIT-a< T 419 AT fFe
¥ oag 7

MR. DEPUTY-SPEAKER: What do
you want? '

SHRI MANI RAM BAGRI: 1 said
that you should remember the name
of Mira Behn.

MR. DEPUTY-SPEAKER: That can
be recorded. Only when you sit and
make a statement, it will not be recor-
ded.

SHRI MANI RAM BAGRI: Now, I
am standing here.

MR. DEPUTY-SPEAKER: Now you
have taken my permission. Now it is

#*Not recorded.
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on record. Otherwise, if you talk
without my permission, it will not be
on record.

Now, Prof. Ajit Kumar Mehta may
start.

o wfAA FRIT AgAT (FnE-
97) : IIETF HFRA, 4R W I
F Er A woEe ¥ TER)
TRHT fHarg A med e ga faw
TR AT A @ F1 F5€ faan
2! #3@ AF F1 @OR FWIE |
freg, ts 3 A0 Twd § @ ardy
g | Wt wdem ¥ 3 faw d 9w
¥ w07 ¥ oawr g fr —

“The pension payable to freedom
fighters under the Swatantrata Sai-
nik Samman Pension Scheme is
really for the purpose of honouring

those who participated in the free-
dom struggle.”

afe g @aar g'gm § mfae W
M W F GERFE TIET quT
ufr & ot B, @ Faw qaqd
gqq Il w5 § w9 F4y 9T faar
T ¥, 4R AT @ 3 ¥ fag g
Tifgy 41; St fedt Y wER A
T I g, Fifs SR fdw A
T fodfrafrdt ST X RS 2
R agy F1 g 98 g fr afe fed
aqfer F1 AT AT F19wa W
@ g Ak 3g #r gl T o
qr W@ 2, @ Wy duT § g QA
w1 Tfw 1w o s &

& Hgar gfF @ aw® A g
I7Er «r fawar =fgg—— Tar ¥
wigd fadzw & § anmar g fw
AT ITH QR IAET A ¥
S Tram A afas afga) afl #w |
FT TIET AR F AT IS

STz g R arey 77 efwr fm §
fo dag waea JTg R ad w1 4T ATA
o g Sasr gl § @
gFY =rfgr i gt SEw & AW
W dom # frd arwafoda S
T AF @l g, drw A q@
FFEr 7 g Tl F 33 EIA A
HIA  FO A= AT HTAT ARAT

g |

qretT ¥ wag  qedl Ft A
gfaad  fraat =rfgg, o o 9%
fausmamas &' S¥ g Wi ah
TFSY qa ;A § HAIX FAT AT FH
¥ FH gz I T g @@
a3 W AAATE gE &, Sa¥ ST
WaId FUAT My | TF AEAY ®
faq oz wwa & & ¥ ag a« qaf
F13@ ¥ Ay gL IfEa FAaT
T A% WK AT & AT 9T A1 IF
wanq FTAF | TAACES f2a qgw
T geT ¥ dug wewl #1 AR X
g wiw ®1 w§ ot f7 dag wcear A
Ft giaume} 1 TFAT AC MNT ITH
fau afeg ¥ suaear 1 ag (&
78 Tl Fgan 5 dog @@ N W
e A ufw | sy, afwr ag
gfrer @ I & oy =wiRg

2t ara, g st i faadt g,
gag 4% F €T ¥, 73 TAAL AN
g f@ vy gy g9z agw & ®T A
NIT FAT FT QAT FA T AIA
qF T WA HAT G N OF {27
¥ Y AT [AET g AT WA
Ffoa & AT T 1 AT WuAr =A
aaed) QI EaAr FET (@ A AAAT |
TEl T qWA | AT 40 FEarAYET
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ear A BOF AT gaar @ Avey
TR AT HF A d af @
7 ¥ ww QAT 7T ¥ TF %
9% TEEdl F1 RO HA AT WA
q wvar & afew, arfe 9@ w94
Ad § ATl ¥ AT @ Fd
it fafam @<t @ 9o @ | @
fog @92 Teeg A A9R &7 A
H9T # 3 fag I¥ afead ad
F  AEW@FIAT G, TERT TALAM
AT TEY, | W IgF  FIEET
A | # wfas  geEl )
wiwr A e Afer @A
 gframd @ faert wfeq faaw fr
§ Uy §9e A & ®1 ¥ A
pocgl @t faar @s foadr A
AT &1 F It 1 N wrawd glaa
§ 9 e W ¥ Fu #fsmg §,
g & agY oW T Wr g |

Parliament

frox fadl @R A= EEm
RN F fagaw w7 g9 F AW W
a7 F1 TS FryarEd faar a1 A
IEF Tk A HAY wdEw %1 ATR
feqmm @1 ag age Sfaw awa g
UMY FA ¥ F9 37 MA@ 1 QY
9T FfSY | |

i%f vkl & @re § gawr
mamwnmmmt
g ! '

o fazardt ww s (tﬂaam)
e wgrR7, & d@ug gIw qd
Wt qgr v (dWEm) fadaw
1982 T G99 A FTN § ¥R THa
" A [ed ¥V gmI qRA
AE AgRT N I FETE

Taaar  Yarfral Fr  wfEwer
cfefeds @Y & | v Afeew
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srafadls WY wad afed | |
FAF! WY MAAHE F/T A T A2
& wq, Sar - 5 AEeEa I9sTd
TEieg 7 @@ ar, @ fafraxr a0F
q e dqr 2} A AEgHAr @
2T 1 T I B Agy IAwY 4m
i e gpdr 21 3 AP BN
aeqT F AMAY JrfFY

g AT gEre g @ sE@EAdAr
Farfral 1 T w1 oR am faaan
Trfge arfe 37! aF st ¥ @Y 78
daet Fo 7 qfqar g w1 T AIX FH
FT gAT% ®7 ¥ FL qF |

AU AT AT IR TAIDNA
srafasar Fagre X A F JR R
2 qifF @ oA Uifas IR T
MF we@ gF ¥ A HH | AR
A IR B arg A dfs AfEa
78 g s srafaea ¥ AMER
R 2 FT I UT AT | TR
SqFEYT FET W fqdra A 2 |

M qagd dag w®E P M
2 3T W TR SF A ghrarg
f‘#a:ﬁ'ar%q’ | IR T oo
Q4o THo & aga ﬁfsaﬁa b AR
et fee, 3 @r | ar Twadar
arfge, Zsteim & glaad faa
qifgt arfs & ot waar #d gATE
®F ¥ FT 9% | 42 AT FTAT HY
Cleroc B

gae  ofiqgarer fwar HOOF
Fatfear aia & 1 Fgp & fRawi A
qq q I TWIAAT ATEIAA B 9T |
7@ AT 1931 T @A gH 4T
o o fadifaar  aArid® F AW
¥ e ostrar g1 3@ ARET A
fesar AR ara) #( Sy FaceEar JarAT
oA #T 3% fag ft g qAar
AN # ST AMEY |
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oT AW FFT wre  riedre
¥ gaw ¥ fraad A1 g 9
TAT arga fasr @4 4 dt 99 wEm
Wt §8 e fafter @ra *
fear a1, .. ..

MR. DEPUTY-SPEAKER: What has
the assurance of the Minister got to do
with this amendment? You expect a

Teply now;

sy fatart S iR - fage
TET W3 srr grgE faw @ @
Igaqg {I {4 AIIT A WIET
far a1 AR 7@ 7ERTA T ATAER
@t fear gt AfEFs 336 arx & AN
ah §9 @I g 9m|r g | S9N
FHET A1 feg W @r T g
IgF T T WY w15 fAvia e
AfsT AT I4F arR ¥ Y sxqear
Cal: i A

agr ¥§ Hal weiEg W fFoe
g1 ¥ N F oF fadza FTAr
qigar § | d3g AT g FwAr Fy
Foe F ATA AA-SE w1 AR Faqar
T | SEF 1T ¥ AHE-AE @ HS
sqaeaT 71 g fw Tpr ¥ arfeaniz
F e F AMA @ T @1 g
I PR § I o F 9
W ora ger Jrfge |

AT W ¥ afamde F e
%t faaar a7 Faq, forem @1q war
AR faqdl &7 w7 gfaa fasdy
g Sat #ey fady 30 F A
fradl § | aufc, fMga & Al
et & A @ ore e AfFa e
N HEE & 2w & & f5 g4,
#em wrfg, =7 W 7 glagw 3@
Hfsm
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W Wl § g ¥w ¥ qriwarAz
¥ waegl ¥ sarar dur faerar g o
vy e wre gfaarg faedt 80
Tafae g Q. gfaamt 5 faar
AT =AY | “

MR. DEPUTY SPEAKER: You are
not speaking on the Bill; you are
speaking on something else. Please
conclude now.

sy fzare: AT A 0 oA
gata =T 2Ar =gt § 1 o e
qv fsgA FACAT £, Iad SGWA
qiferariie 1 L@ FAT AR |
TTRY TLF & ART @1 ST A
w far gT &

MR. DEPUTY SPEAKER: You are
making points which have nothing to
do with the Bill. These things you
have to say in your party meeting.

7 fazardy @ s/ 7 47
gR 2 fe el &ad # 9 & fAg
AT TF AR TAT TAEE ] E,
S fp aga F9 ) TR OBAL ®AT
ar qF AT A F gl ad & A )
@ @ ¥ dae A aa w0 fraan
FEr adF J A& FT FFAT 1 @9
qar agl =rad, Afea gaFy fafeaz
qf ¥ wdd # 8 far F fa Aw
frat =fze, frad gq =W o«
T fAdeT At wift 7T TF

MR. DEPUTY SPEAKER: We are
not discussing the Bill as g whole; it
is only a particular ‘amendment. You
are a very senior member; you will.
have many other opportunities. You
conclude. Shri Ram Lal Rahi.

sy Treeardr AIX &8 @ g7 qFR
¥ geeg F fag dto o A Trgfres
! 339E9T W\ AAWT §, arfF Adg
Ta@ UG-agIe FT Ah AL FAEATAT
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FAR H 4@ F guad a2 as |
TEFHT FIAT AW UEAWT |

I W@y, feamw war &
weedt & ourHy, fasidv S0 waie
T famr wdf fear oian, Afad
YT wawl ¥ 3¢ wa ferar siar
T | 48 oyuRgT S §f Fr STA(
g |

MR. DEPUTY-SPEAKER: Not a

single word about the amendment,
I am not permitling you any more,
SHRI RAM LAL RAHI:

e uH A U (frwia) .
SUTEReT Wgled, qyg waEdl & adas
au W GuH gEH St gy
fod za vaw ¥ wega o war g,
H gyar @ Al @ E AR WA
g # 38 gad @ =A1gar §

gatfvs @ a8 gar f& gamay
F sraT X 7g faw da fwar aar
2t W qu fear nar dr ot
AT, AT {¥E wIE AT TFqAqr
AqifaY &1 sl F < T wTE glar |
AAEY, WMy g (oAt aad agr
gea ¥ 93 €, fafew @ar ¥ sred
N AR Fi AT Tgd qIdy A'AT F
® MU &, AL BEAd FGT AT
21 TR FIE 3T B W UK
B8 PHE H ArHIT AT Wi |
AR % ygEal ¥ gary fear g
o F o wgwr wgar fx S Tw
TEH & HIH Y AT qQTT & HIH
43, ¥l wean 3 fear wgqr g-—
S B faar st Wr & @ T
wdaar Garfaat & o agd a9 &)
§ ar ag agar =g far mraer
& ar ¥ wa fau fadar faar
AT 43 FH 21 AfHA WHRAATR
ad & wgl faar wmm o ae &Y
frawe 377 % St ua 7T S3ME@T 97,
WX Wt feT agar smgar g fa

qud agd w4 fwadr & w«dad
A F T TgrEr oA Figd
oA Wiz fAd ¥ oid TIhALT FTAT
a¥ wqr qf Iax fagar wr wWEC

qup @) ST E ) A WA GO gH Y

YTAET Sl LA ar 3dr 9T
fra’c Tl & | Sl Al SART IO
g0 S ATigd, @A I F g
gufelt G AT AT B SHAT (A,
qir qud & ST =ilgd o

TG HEgw F  F W
waqzar daif4at #i @dr 3%ew v
Srdr 8, SAMl SNF ¥ e HEr
far stidr @ 1 AL FE % gAY
FUS YgA AT AT § I q SHST
@ AY &, Alwd i F1E TdAqw
dardr, 90 fa agr @ T ol @, wrae
98 Agd ;L @ F oA 3nE
werdid & ¥t A & wire fear
Ml & | THH@T WO fHaz4 § fx
gyd Y<er, StANifafa, aton s Gra
¥ AL AT WEHAL e
gfagmst & fo@ fwad adgy
WAL G AT Ag faar wan &) gier
& U #EY, afer TEAST WIT
ATSTET §{ AIHE {097 S0 W v
afdd o1 qFArd Y@ T v
araw & fa #Irg ¥ 3 g owr
Zar o@ fa waddqr @q4faEt &
FARIE F ARfaa & o syaear
W 54 T Il Tx Al G40 =K
AE AT faar W1 U H@R R
g3 ¥<g ¥ foedardi €0 & =[gar
HAT AT %A B T HId F( HIQOT
¥g4 ¥ v | '

foiet ST ¥ €7 Mol feorar
4g TaH H1M | & q9 H WY WC
gR @l #r ug glawr g fo w4a
WTg # Ga WIC FC T A H AL )
T MIHH &1 a1 gHiX fex
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afr wEwEs g )

'HEWWng

IIF TAE & QI 9T, IR &
R 9X o R FTH FA ATEd |
qrfor &l A S ;T FIH F Q@ 8§,

B st § a8 o & ww wefew

#oeww o g am R g
T WY G @ @ ar dew
gog Y AR e A & § Am
T A A Y 4 W
qaTfas 7@ quwar g |

(siqa)

FT gL TG AT & fod Faa ag
qEHF GeqTEl F AT S S F
AW X @ S aifed qife . ae-
TR FET A AR A FqA
FIFTFIE A5, ﬂkmmm
IAHTET GE | 1 -
ff w19 M ITAFL TFR T 75 15
IR @aadr gqar=gl & [T F99H-99a
TaF § @ 70 FE FT GE FiL
afF st aaa & fagi werdy feamd

WA 9 foat 3% 2ITF A

T gEIT Wi T ST AR AT,
ERE IS5 S B gy,
¥ AN T Fo G T a@
o AW A W A T, fawE
I ATH T T H FHA G

R R G (7
o, g fa wgw wrer Wk
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AT Fw@Eadt JAE o Fr
A g, A g guman g fo et
W oA ¥ wmer ffw @m @ A
W oEET @mdT & g Wi S
TEAIr Al & wfq wT qur

AW F 9w e ¥ AT
§ Wi Saaar A 41 g9 whuw
grar A ¥ gy wus g
fagre A & o fgg & f &=
afg® gue faor gaT 7

qF HrAA aw.:mwaﬁal

Qﬂ'ﬂ'.:tﬂ'a L G ﬁ'@',‘jﬁ'{
-ﬁ%lﬁ'wmmﬁrwﬁ%

= ¥ owew ar ffn @ AWk
R WeT ¥ 9a™l & W1 ddF g,
9T N W =l ger 91y |
JH T omvE awl § 6 s &
ATA AI FAA FT QU A &I
qt @ & FifF I7F 99 A e
AN E | ST g F A H o uw
IR FrEAT =AY |

W g St qI FFegAgar
St g wWd & ¥R gerEar oW
A FLA F AT HET FATEWT Fad
#1 fredr wmad e ¥ A e ¥
X T F oA Fwgoar F oA

sl # gleer ¥ fou wd ¥ &
g fEd, o s wEN TR MW,
5w gwmar f5 W3 &1 ooF AR
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99 3| W Fe9r wfus wEe @

Fo g fwar fow qroger St oar

inga‘msﬁaifﬂngg.

feelt #tF oz, fedr algr @), §
gl daen g, e g, wfaat &
IEH FE A OBIE WX GREST
gqf @ g | W AE T YK
W A gEHaT § O GEg-geE &
1 & W FT AYFR A1 1R |
oY & AEEA Ty @ Fq g |
R THoTFo ¥ e &1 et § o
amhﬁﬁlﬁmq@'
g StaT fF WA geel & &ar
g, o o FT AT I =X §, 4T
SAFT AT AT & AT Ag ¢ wfafaw
AR 30, 32 99 ﬁﬁ':'r e &

Tl AN IgERA F F fag
ar el o oFW ¥ SR W &
1 3% fqUu @@ S'e Y gEr §ir
2, 9% HW 98 HUG-GTT 7 OFI
B 2 1 (wimA) dEgEeE e
Al # WA g, ST TE-EE #
FT g g 7 o ag famar &
AR FI ghed d2d< g | gATL Ugh
AT NGIC AT E | FT I¢ UF FT
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[# wi 9o TRa]

T feegm wr giewr o & T &
s ?

w1 T g 6 feww e fige
WA HT GHT TS FEAAS ST |
afeT daT T AT Ha W &9
SET, @ W A NEUE Agl g |
Taaar Jarfaat F ggEl Y GIE
FE & fad, 70 @ &1 famion s @
& f73 d93 @S9 AT ArEE 2
wh, Sad far st gfaww  weEwEs
g, HI IFeYETAT Tg WgAT FT 3§,
8 fraET wad w97

MR. DEPUTY SPEAKER: Now the
Minister will reply.

(Interruptions)

MR. DEPUTY SPEAKER: No, no.
The time js over. The Minister will
reply 1-1/2 hours were allotted for
this Bill and it is over. This is extra
time, If every member keeps to time,
this trouble would not arise. Some
other time you can take. Now the
Minister will reply. I am sorry. Please
stick to the time...,. (Interruptions)
No, no, I am not allowng anybody.
The time is over and now the Minis~
ter will reply.... (Interruptions)
Please don't record anything. I am
sorry. If you want to stall the pro-
ceedings, I am sorry. 1-1/2 hours were
allotted and already 1-1/2 hours is
over angd thig is extra time. If you do
not stick to the time factor, we cannot
conduct the proceedings of the House.
I am not permitting..... (Interrup-
tions) No, no, I have asked the Minis-
ter to reply. I will not go pack....
(Interruptions) This is not the way.
You must obey the Chair, If you do
not obey the Chair we cannot conduct
the proceedings,

The Minister _will please reply now.

SHRI P. VENKATASUBBAIAH: I
am highly thankfu] to all the hon.

JULY 21, 1982
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Members who participated in this de-
bate starting from our friend belong-

ing to the CPM to the last speaker,
Mr. D. P. Yadav, '

15 hrs

As I tolg you, this amending Bill is
very limited in scope. Of course, 1
can very well understand the feelings
of the Members with regard to faci~
lities to be provided to them as Mem-
bers of Parliament. Also Shri Shastri
Ji pleaded for some more facilities to
be provideg to the freedom fighters as
a whole in the matter of raising the
quantum of their pension ag also me-
dical facilities. The hon, Member also
said that the widows should also get
as much pension as the freedom fight-
ers were setting. He has referred 1o
a number of points in his speech.

There is an Advisory Commitiee
constituted for this purpose. Shri
Shastri Ji is alsp a Member. Honour-
able shri Ranga and Shri Kamalapati
Ji are also Members. All the points
made by him I shall refer to that Ad-
visory Committee. This matter about
the emoluments or salaries of Mem-
bers of Parliament has been debated
in this House on Shri Mool Chand
Daga’s motion. The Minster for Par-
liamentary Affairs has taken note of
those matters which had been raised
time and again in this House. So, it is
not as though the Government is not
sympathetic or is not considerable ah-
out the genuine demands which have
been put forward by the Members of
Parliament. So, all those matters are
being considered. Whatever sugges-
tions have been made on the floor of
thig House by the Members in this re-
gard, though not fully relevant to the
Bill that is before the House, will be
taken into consideration.

Sir, the Minister for Railways has
informed me that necessary instruc-
tions have been issued to the rallways
to discontinue the realisation of differ-
ence in charges between the 1st Class
fare ang the cost of a two-tier A.C. in
the Rajdhani Express. The Ministry
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of Railways has already taken some
steps in this regard, This is an im-
portant thing I want to put on record.

Ths was also a demand made. Iin
the Rajdhani Express the additional
surcharges were being made from
those who travelled by the 2 tier AC.
‘They have shown this little mercy to

the Members of Parliament by this
action_

In this connection, I shall be failing
in my duty if I do not mention this. It
is our Prime Minster who has intro-
duced the schme of pension to ex-M.Ps,
in 1976. For the first time, this am-
ending Bill has been introduced in this
House for giving pension to ex-M.Ps.
It is again our Prime Minister who
has introduced the Swantantra, Sainik
Samman  Pension for the freedom
fichters in 1972. Our Prime Minister
ig fully aware of the sacrifices made

by the Members of Parliament as also .

the freedom fighters who have given
their best for the freedom of the
country, So, Sir, it i3 our constant
endeavour to ses that whatever facili-
ties could be provided to the freedom
fighters will be given.

Shri Shastri has given an amend-
men¢ that this shouly be applied re-
trospectively from the time the libera-
lised” pension scheme has been intro-
duced. In this connection, I would
like to point out that those ex-M.Ps.
who had only a year out of a five-year
term are entitled to Rs. 300 pension
ang the ceiling of the pension is Rs.
500/-, So, as a freedom fighter and
.as an ex-M.P. if he hag a five-year
term he will get the pension. Shastriji,
I may mention such members as;eare
getting two pensions—Rs, 200 pension
as p freedom fighter and Rs. 300 as an
M.P_ for having put in a term of five
years. It is not ag though many of
the Members have been deprived of
this pension of freedom fighters, Some
of .them have been drawing this. Peo-
ple .like Ranga Ji and myself who
have put in more than 25 years’ Par-
liamentary life in this country may
be the losers. I had been an ex-M.P.
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for a few months. I have been here
for the last 25 years. So, for such
people, there waps some difficulty in
drawing two pensions, Only to re-
move that difficulty that comes in the
way of those who are drawing Rs.
500 pension as ex-M.P.—as a freedom
fighter,—they were not eligible to
draw this pension—I with a view to
remove this hardship, this amending

Bill has been brought before the
House.

So, I appeal to hon. Members that
Government will take all possible
steps to see that whatever facilities
are possible are provided to them.

Sir, about the medical facilities I
have got a note that almost all  the
State Governments have been provif-
ing medical facilities to the freedom
fighters. In the case of Andbra Pra-
desh free medical treatment and ™ “¥c-
commodation in Government hospitals
is ‘given to all freedom fighters and
their wives on a par with MLA's.
With few variations all the State Gov-
ernments, viz.,, Assam Bihar, Gujarat;
Haryana, Himachal Pradesh Jammu
and Kashmir, Kerala, Karnataka, Ma- -
dhya Pradesh Meghalaya, Nagaland,
Sikkim, Tamil Nadu, Tripura, Uttar
Pradesh, West Bengal and Union
Territories of Andaman ang Nicobar,
Arunachal Pradesh, Chandigarh ¥Dad-
ra, Nagar Haveli Goa Daman and
Diu, Mizoram ang Delhi are providing
medica] facilities to freedom fighters.
Some of them may not be ag liberal
ag States like Andhra Pradesh but by
and large all State Governments are
providing medical facilities to free-
dom fighteys. If there is anything spe-
cific which is brought to the notice of
the Government we will certainly
communicate with the State Govern-
ment ang provide whatever medical
facilities are necessary.

Sir, mention has been made about
veteran freedom fighter, Shri Rama-
nang ji Mishra. Sir, Government is
very considerate and Gianiji was so
com nate and liberal that he had
fixed financial assistance from Home
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Minister's discretionary fund for such
people. About special medical treat-
ment to be given to Shri Ramanandji
Mishra T will take it up and do what-
ever is possible.

‘Sir, this nation cannot afford to for-
get the great sacrifices made by those
people 'who have fought for the free-
dom of the nation. Sir I was surpris-
ed to hear my friend, Shri Giri. In
this connection I must quote from the
létter of one of the Opposition leaders
who hag written me a letter:

“I don’'t feel ashamed to remind

. you that you will be cursed by

-many if you fail to pass the Parlia-

mentary pension amendment Bill in

. this .Session to enable freedom-

fightepecum-ex-M.Ps. to draw their

freedom fighter pension along with
Parliamentary pension.” '

Sic, he is a veteran freedom fighter
and has a]waygs been in the Opposition
who has writien me this letter. I gdo
not know what prompteg my hon.

. frieng Shyi Giri to say all these things.
Perhaps he did not get the feel of the
freedom struggle and was not involv-
ed in the freedom struggle. They
never anticipated to. become some-
body, to sit on the Treasury Benches
or to become Members of Parliament.
Their sole goal ang aim wag to get
this country free from colonia] rule
ang to get freedom.

‘With these words, I request Shri
Ramavtar Shastri and other friends
who have certain Amendments to

w_ithdraw them.

We will certainly do whatever is
possible, And about the Advisory

Committee, I will suggest to my se-
nior colleague, Shri Venkataraman to

zall the Advisory _Committ_ee as early
as possible.
MR. DEPUTY SPEAKER. Now the
guestion is: -
“That the Bill further to amend
the Salary, Allowances ang Pension
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' of Members of Parliament Act',.
1954, be taken into considera

The motion was adopted.

MR, DEPUTY-SPEAKER: Now we
take up Clause-by-clause

Clause 2 (Amendment of Section 8A)

MR. DEPUTY-SPEAKER: Shastrijt
Are you moving your amendment?

SHRI RAMAVATAR SHASTRI: L
am not moving my amendment,

MR. DEPUTY SPEAKER: It is not
m0ved

Shri Shamanna.,

SHRI T. R. SHAMANNA: I am mov-
ing my umendment and also Qpealtlng
on it, y

"MR. DEPUTY SPEAKER: Now you
may move your amendment.

* SHRI T. R. SHAMANNA: Page 1,-~
after line 12, insert— g .0

“Provided further that the Swatan-
trata Sainik Samman Pension shall
be payable with effect from the 1st
August, 1981.” (2) '

MR, DEPUTY SPEAKER: Shri Ajit
Kumar Mehta — he is not heré.

Now you may speak on your amend-
ment, Mr Shamanna,

SHRI T. R. SHAMANNA (Banga-
lore South): Sir, I am thankful: o
Shri Bhishma Narain for having
brought this Amendment as promised
in reply to two or three letters that
I have written to him. : %

I wag realiy prompted to send these
letters because some of my friends
who have become old and bed-ridden,
wanted me to bring these things to
the attention of the Government of Ins
dia. Now hat he has done this, I m
thankful for that. :
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ow, Sir, while inaugurating this
discussion our hon, ‘friend from the
opposition oppesed' this measure. I am
only sorry for this. If my friend had
participated in thé freedom struggle
he would certainly have supported the
Bill. 1 think I may not be mistaken
when I say this. Only those who have
participated in the freedom struggle
know the difficulties and the sacrifices
which those people underwent. Our
friend may be a Labour Leader. If
I just tell him, for the last 6 months
the textile mills in Bombay are not
running crores of rupees are being
lost, please ask your labourers to with-
draw the strike and resume work, SO
that crores of rupees will not be was-
ted but saved, will he do it? I am sure
he will not do it. He referred to so
many things which I will not go into.

1 had the privilege of being in the
freedom struggle from 1930 to 1947.
In 1930 I was in Yerawada jail. I was
in Yerawada jail for along time. It
is not something about which I wish
to boast myseif. Soon after some of us
went to jail, my father became mad.
He died in a Mental Hospital. My
family did not intimate to me the
death of my father just because they
thought that I may feel very much
and worry myself about it. So, they
did not intimate to me. I was able to
know it only later. We were all convic-
ted under Martial Law. What happen-
ed was, on account of the Gandhi-
Irwin Pact all were ordered to be re-
leased. In our case, since we were
arrested under the Martial law, there
was some delay in releasing some of
us. We were released and after some
months we were asked to go to Kara-
thi Congress where Vallabbhai Patel
was the President, for the session
there. It was Mr. Bhashyam, the leader
of Karnataka. who told me ‘your fa-
ther is not well’. I may tell you some
of the sufferings and the sacrifides
which we were facing then. We were
in Bijapur Central Jail. Then we were
transferred to Yerawada Jail. If I tell
you one or two incidents you will
understand the difficulties which we
underwent.
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We had open lavatories in thes.e
jails. If we sat for more than 2 mi-
nutes, the man used to come with 2
danda and push us out saying ‘get up;
gelﬂ up’. What I say is no. exaggerat:ion.
If you remain more than 2 or 3 minu-
tes, he used to push you out. We a_l-
lowed our hair to grow; with our hair
and dadi we used te go around in Yes-
awada jail. The next day the barber
will come and shave us with a razor
which is not at all sharp. He gsgd_
to shave in such a way that b.ood
was oozing out like anything. It is not
exaggeration; but this is what happen-
ed Some people do not know how
much sacrifices were made by th.ese
persons. That is why I am narrating
all these events.

1 had the opportunity to participate
in the No-Tax campaign held at Sirsi-
Sidhapur-Ankola in North Karnataka.
How many people lost their Louses?
How many houses were sold in aue-
tion? In Bardoli in Gujarat, likewisé,
there was a No-Tax campaign. Mahy
houses were sold in auction. - Peopiée
were killed due to shooting. THeéy .
suffered in jail for a long -time. But
none of us expected that we will se-
cure Swaraj one day. It ~wag only
Mahatma Gandhi’s call that brought n
number of people together who ‘werée
prompted to come forward to fight for
the freedom of the nation.

AN HON. MEMBER: What about
the amendment? -

MR. DEPUTY-SPEAKER: He is talk-
ing about the freedom-movement and-
certain things -connected with the
same—at least something. .

SHRI T. R. SHAMANNA: I am re-
minded of persons like Motilal Nehru,
C. R. Das, Rajaji. Théy were really
earning a lot. They sacrificed all their-
earnings and plunged into the free-
dom struggle, What about the Chief
Ministers of the ﬂrst batch namely
Shri Rajaji, B. G. Kher, Shukla, Gobind
Vallabh Pant anid others? They were
great Chief Ministers. . Even the - ICS
officers, noted for their honesty, inte-
grity and’ patriotism, used fo express
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their great admiration and praise for
these Chief Ministers. What excellent
Chief Ministers 'we had then! What
sort of Chief Ministers are we having
foday? There were great and brilliant
fChief Ministers at that time and great
TJeaders of the country like Jawaharlal
Nehru, Vallabbhai Patel, Bapu Rajen-
dra Prasad, Abul Kalam Azad, etc.
They were the great leaders in those
days They scarificed anything and
everything for the sake of the country.
Even in Opposition, Shri Shyama Pra-
mad Mukherjee and Dr. Ambedkar
were such giants., I do not know what
has happened now. Those days they
were suffering a lot. Without disres-
pect to others and without disrespect
#0 leaders like Professor Ranga, I may
state here that after 1947, among those
who joined the Congress many of them
helped the British and they came to
Ppower. But those great leaders who
sacrificed everything never anticipa-
ted any benefit when they were fight-
ing for the sake of the country's free-
dom. They did not aspire to be Minis-
Xers or even Members of Parliament.
The only thing is that Gandhiji called
them to fight for the freedom of the
country. Now, after 1947, after inde-
Ppendence, we have got new entrants.
There is no word like the word ‘sacri-
fice' in their dictionary. The people
who have sacrificed, the people who
supported the British during the free-
dom' struggle, have got the only aim
of grabbing power and amassing wealth
as much as possible. They want to
®et power by adopting any kind of
method. - Such people are there now.
I do not know what will happen to
our country. Many such people are
at the helm of affairs.

For 17 years, from 1930 to 1947, I
have seen people, particularly to ladies
I bow my head, who sacrificed every-
thing d¥iring freedom struggle. When
the ‘satyagrahis’ went to their house
in the villages, they used to give shel-
tt}:_- and food. They used to help them
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in all respects. Those were the days.
Now, I am very sorry to express t‘hat
we are put to great hardships. I will
only pray to God that another Gandhiji
may come and see that our country is
saved from all kinds of evils and cor-
ruption.

MR. DEPUTY-SPEAKER: Are you
pressing for your amendment?.

SHRI T. R. SHAMANNA: So, under
these circumstances, it is due to verv
great sacrifice of thousands that we
get freedom and got indepnedence
and now a very small amount of Rs.
7.5 lakh will be spent for these suffer-
ing lot. T do not know why this was
opposed by the hon. Member who ini-
tiated the debate. :

Now, Sir, for these 'people who have
sacrificed everything you have to give
not only the benefit of pension but
also I want that they should get pen-
sion retrospectively from 1st August
1981. I would be very happy if it is
made retrospective. My appeal to
my friends is, irrespective of the party
affiliations, let us all join and fight
against corruption. Let us work hard
and be patriots. Unless and until we
work hard our country will not pros-
per. Therefore, let us take a vow now
and see that no harm is done to the
country's interest at any time. WMay
god give strength to wus and with
Gandhiji’s blessings let us all work
together for the country’s sake.

SHRI P. VENKATASUBBAIAH: Sir,
I have already explained about his
amendment. It cannot be taken retros-
pectively. However, I share the senti-
ments of the hon. Member who is him-
self a freedom fighter.

SHRI T. R. SHAMANNA: I am not

worried about it, Sir........

MR. DEPUTY-SPEAKER:
will go on record.

Nothing

(Interruption) *

#Not recorded.

e i ——
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SHRI T. R. SHAMANNA : Iseek leave
of the House to withdraw my amend-
ment.

The Amendment was, by leave, with~
drawn, '

MR. DEPUTY-SPEAKER: The ques-
tion is:

“That Ciause 2 stand part of the
Bill”

The Motion was adopted.
Clause 2 was added to the Bill,

Clause 1, the Enacting Formula
and the Title were added
‘to the Bill

SHRI P. VENKATASUBBAIAH: I
beg' ta move:

“That the Bill be passed.”

PROF. N. G. RANGA (Guntur): Sir,
I wish to thank the Govermment for
having brought forward this Bill. I
wish to do it on behalf of the freedom
fighters of our country.

MR. DEPUTY-SPEAKER: The ques-
tion is:

“That the Bill be passed.”

The motion was adopted.

—

15.21 hrs.

CHAPARMUKH-SILGHAT RAILWAY

LINES AND THE KATAKHAL-LALA-

BAZAR RAILWAY LINE (NATION-
ALISATION) BILL.

THE MINISTER OF RAILWAYS
(SHRI P, C. SETHI): Mr. Deputy-Spea-
ker, Sir, I beg to move:*

“That the Bill to provide for the
acquisition of the undertakings of
the Chaparmukh-Silghat™ Railway
‘Company Limited in relation to the
_'C'.haparmukhéilghat Rallway Line
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and the undertakings of the Kata-
khal-Lalabazar Railway Company
Limited in relation to the Katakhal-
Lalabazar Railway Line with g view
to securing the efficient operation
of the sald Railway lines so as fo
subserve the needs of the north-
eastern areas of India and to protect
the links of communication between
the said areas and the rest of the
country and for matters connected
therewith or incidental thereto, be
taken into consideration.”

The House may recall that while
presenting the Railway Budget for
1981-82, a commitment had been made
that a Bill for nationalisation of assets
of the Chaparmukh-Silghat and Kata-
khal-L.alabazar Railways will oe
brought before the House in due course
Accordingly, a Bill wag introduced in
the Housec on 7-9-1981. That Biil is
before the House now.

As the House may be aware, these
two metre gauge lines in Assam are
connected to the main metre-gauge
network of the North-east Frontier
Railway. It is proposed to acquire
these lines so as to ensure efficient
services on these lines which are vital
communication links in the North-East-
ern areas of the country.

These two lines are at present pe-
ing worked by the North-east Fron-
tier Railway and, therefore, there
would be no case of staff getting ren-
dered surplus or unemployed conse-
quent upon these lines getting nation-
alised.

The assets of these two privately
owned railways are, at present, in a
dilapidated condition requiring inten-
sive rekabilitation so as to ensure safe
operation of train services. Although,
according to the existing agreement,

. the owning companies are to provide

the resources for undertaking the re-
habilitation of these lines, the private
companies, for want of financial re-
sources, have been unable to meet

sMoved with the Recommendation of the President. ’



